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Allahabad-this the 26th day of April 1999,

Griginal Application nG_-__j_"‘i;s_g_;_"_ of 1993,.1.

Hontbhle Mr. s,
Hontble mr.

Komal yaday, S/o Shri Ram Sewak Yaday

» T/o 317, Gopal Gali,
H)auli Piyau, Mathura.
L . * o g Applicanto
C/A shri g, g, Nigam
Vérsus
l, Union of Indjia through Géneral Manager, Centra)
Railway, Bombay Ve T,
Ls
2, Divisiona}l Personne] Officer, Central Railway Jhansj,
3.

yment of Wages Act,
City Mﬁgistrate, Mathura,
siste HeSpondents.
C/R Shri g, p, Agrawa] |
ORDER 8
Hontble Mr., s, DayalI Member-A. | ;
This is ap “pplication for implementatjon of
award of Prescriheq duthority under payment of Wages Apct _
dated 10,602,902, After the dward was PdSsed, the Prescribeq. | |
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Authority reviewed the same and passed order dated 24.05.93
rejecting the claim of the applicant. Thus, while by order
dated 10.04.92, the applicant was asked to be paid illegal
deduction of Bs. 600/- alongwith compensation of R, 1800/~
the same authority by review order dated 14.05.93 disallowed
the claim of the applicant.

2, It is now the settled law that the cases under
payment of Wages Act do not fall within the purview of
Central Administrative Tribunal. Therefore, the 0.A, is
rejected as it lies out side the jurisdiction of this
Tribunal. The applicant may seek the relief before prOpef

forum, if so advised.
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